
IN THE CENTRAL ADMINISTRATIW TRIBUNAL 
CUTTACK BENCH: CUTTACK. 
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Date of decision: Jine 22, 1994 
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Ver su s 

Union of Indi5 & Others 	 Respondents 

(FOR INSTRUCTIONS) 

Whether it be referred to the reporters or not? 

Whether it be 
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 rculated to all the Benches of the 
Central Adminirative Tribunals or not? 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENI-I:CUTTCK, 

Origin8l Application No.135 of 1994 

Dte of decision:June 22,1994 

Trinath Des 	 Applicant 
Ver 8118 

Union of India & Others 	S.. 	 Respondents 

For the Applicant 	... Mr. D.P. Dhalsamant,Advocete 

For the Respondents ... Mr. AShOk Misra,Senior Standing 
Counsel (Central). 

S •S 

COR AM: 

THE HONOURABLE MR. N. P. ACH.RYA VICE-CHAIRMAN 

AND 
THE HONOURABLE MR. H.RAJENmA PRASAD, MEMBER (ADMN.) 

... 

JUDGMENT 

K.P.CHARYA,V.C. 

	

	 Shorn of unnecessary details1  it would 

suff ice to say that the Petitioner Shri Trjnath Das 

has retired from postal service being a  blind person. 

Hence he pray's for directiorrto: the Opoosite Parties 

to give compassionate appointment to his second son 

namely Shri Sarat Kumar Das Appointment on compassionate 

ground has been refused by the content authority because 

one of the Sons of the petitioner is now serving somewhere 

else. In ordinary course, we would have rejected the 

prayer of the petitioner.But two things heavily weigh 

with us namely petitioner is a  blind person and the second 

reason is that the second daughter  of the petitioner has 
7AL,( 

not yet m5rried. 	would be very many dificu1t1t4Ofl the 

part of thepetitioner to sustain his livelihood on the 



':4 

paltry amount of pension. According to the Petitioner, 

his first son has parted company from the petitioner. 

Therefore, taking into consideration cf these import9nt 

aspects, we would request the Chief Postmaster General 

to take a sympathetic view over the petitioner and give 

a com)assionate appointment to his second son namely 

Shri Sr9t Kumar Des conineBsurate with his Educational 

qualification 

2. 	Thus, the application is accordingly disposed 

of leaving the pa les to bear their own costs. 

J__ 
 MEMB (ADpsrATIvE) 	 VICE—CHAIRMAN  
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Qitta:k Bench/K:Mohenty/22nd June, 1994. 
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